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Stable Taxation aft* Pricing Policy

2881. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE AND RE
VENUE AND BANKING be pleased 
to state:

(a) whether, welcoming the an
nouncement of ‘price freeze* by top in
dustrial houses in the country, the 
Chambers of Commerce and Indus
tries have urged the Centra] Govern
ment to frame a taxation policy 
which would stay in force for the 
next five years-,

(b) whether Central and State 
Governments have been requested to 
come out with a policy o* fixing prices 
of goods manufactured by the State 
owned industries; and

(c) if so, the reaction of Central 
Government thereto?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) A sugges
tion was made by one of the Cham
bers of Commerce that, except in ex
ceptional circumstances where chan
ges in rates may become necessary at 
short notice, there should be a cer
tain amount of stability in tax poli
cies at least over a period of five years.

(b) A request was made to the 
Central Government recently that 
State-owned industries may freeze 
prices in line with the price freeze 
announced by some of the top indus
trial houses in the country.

(c) As regards the suggestion men
tioned in (a) above, as tax policy is 
framed according to the basic aims 
of the Government and the prevail
ing economic situation, changes in 
taxes become necessary from time to 
time. As for the suggestion at (b) 
above, the matter is under considera
tion.

Goa Compensatory Allowance to 
Government Employee

2332. SHRI EDUARDO FALEIRO: 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleas
ed to state:

(a) whether Goa Compensatory Al
lowance has been restored to Gov
ernment employees in Goa; and

(b) i' not, the reasons therefor?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
CSHBX K. M_. PA.TELU and ttxU 
No, Sir. The Goa Compensatory Al
lowance was granted in consideration 
of the difficult and unsettled condi
tions following liberation of Goa, 
Daman and Diu. This allowance was 
withdrawn in stages beginning with 
1-4-1967, after restoration of normal 
conditions in the Union Territory.
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